Before the Appellate Tribunal for Electricity
( Appellate Jurisdiction )

I.A. No. 277 of 2011 &
APPEAL Nos. 57 OF 2011 & 67 TO 73 of 2011

Dated : 1% December, 2011

Present: Hon’ble Mr. Justice M. Karpaga Vinayagam, Chairperson
Hon’ble Mr. V.J. Talwar, Technical Member
Vishal Ferro Alloys Ltd. & Ors. ... Appellant(s)
Versus
Orissa Electricity Regulatory Commission & Anr. ....Respondent(s)
Counsel for the Appellant(s): Mr. M.G. Ramachandran

Mr. R.M. Patnaik & Mr. P.P. Mohanty
Counsel for the Respondent(s): Mr. R.K. Mehta, Mr. Antaryami Upadhyay &
Mr. David A

ORDER

I.A. No. 277 of 2011

(Application for extension of time)

Heard the learned counsel for the parties.

This Application has been filed praying for extension of time,
which has been already stipulated by this Tribunal. This Tribunal
by Orders dated 30.05.2011 and 02.09.2011 directed the State
Commission that the proceedings must be completed and the
decision be taken in the proceedings on or before 30.11.2011.

It is submitted on behalf of the State Commission that it will
take some more time for deciding the matter and, therefore, they

seek extension of time. But as pointed out by the learned counsel



for the Appellant/Respondent, the Order passed by the Supreme
Court on 30.09.2011 would show that the Commission was
directed to decide the matter on or before 30.11.2011 and, if for
any reason the matter could not be disposed of by 30.11.2011, the
parties are at liberty to approach the Hon’ble Supreme Court for
extension of time.

So, in the light of observation given by the Hon’ble Supreme
Court, it will not be proper for this Tribunal to entertain this
Application for extension of time. It is open to the Commission to

approach the Hon’ble Supreme Court to get appropriate Orders.

With these observations, the Application is disposed of.

(V.J. Talwar) (Justice M. KarpagaVinayagam)
Technical Member Chairperson
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